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O R D ER (Oral)

CAT Rules of Practice, as no complicated question of law is involved, and with the -
consent of both sides.

2. Heard both.

- /
applicant to be fixed upon his retirement, the OA is disposed of with a directioh upon the :

1
‘ "3.|  Since the matter is highly disputed oh facts about the amount of pension of the |

~ respondents, the Sr. Divisional Personnel Officer or any other competent authority to)

giike a personal hearing of the applicant to find out his grievance and to redress the

same within a period of 2 months by passing an appropriate reasoned and speaking
| < !
order. : _ :

4]  In case the applicant is entitled to get any payment from the Railways in additiom{[

to the pension released month by month, the arrears shall be released within a furtherf.

-

period of one month thereafter, in accordance with law.
5 It is made clear that | have not gone into the merits of this matter. All points are
tkapt 'opén for consideration by the respondents’ authorities.

6 OAis accordingly disposed of. No costs.

(Bidisha Ban
Member (J)
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This matter is taken up in Single Bench in terms of Appendix Vil of Rule 154 of




